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Shri Hari Vishnu Kamath: Will the
Leader of the House express regret
for what has happened? That is the
least that he can do.... (Interrup-
tions).

The Minister of Parliamentary
Affairs and Commaunications (Shri
Satya Narayan Sinha): My own im-
pression is perhaps she did not notice
that you were standing. But | am
certainly sending word to her as to
what the House has felt. She might
come and express regret to the
House.
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PAPERS LAID ON THE TABLE
BUDGET ESTIMATES OF DAMODAR VALLFY

CORPORATION

The Midister of Irrigation and
Power (Shri Fakhruddiz Almed): I
beg to lay on the Table a copy of the
Budget Estimates of the Damodar
Valley Corporation for the year 1966-
07, under sub-section (3) of section 44
of the Damodar Valley Corporation
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Act, 1948. [Placed in Library. See

No. LT-5871/66].

ANNUAL REPORT ON WORKING OF INDUS-
TRIAL AND COMMERCIAL UNDERTAF.-
INGS OF CENTRAL GOVERNMENT

The Minister of Industry (Shri D,
Sanjivayya): I beg to lay on the Table
a copy of the Annual Report of the
working of Industrial and Commercial
Undertakings of the Central Govern-
ment for the year 1964-65. [Placed
in Library. See No. LT-5872|66].
Druio SaLes Tax (AMENDMENT) RuLes

1966, NOTIFICATIONS UNDER CUSTOMS

Act, 1962, etc.

The Minister of State in the Mimis-
try of Finance (Shri B, R. Bhagat): I
beg to lay on the Table—(1) A copy
of the Delhi Sales Tax (Amendment)
Rules 1968 published in Notification
No. F. 3(8)/65-Fin. (E) in Delhi
Gazette dated the 10th March, 1966
under sub-section (4) of section 28 of
the Bengal Finance (Sales Tax) Act,
1941, as in force in the Union Terri-
tory of Delhi. [Placed in Library.
See No. LT-5873!66].

(2) A copy each of the following

Notifications under section 159 of the
Customs Act, 1962:

(1) The Denatured Spirit (Ascer-
taining and Determining)
Amendment Rules, 1966 pub-
lished in Notification No.
G.S.R. 281 in Gazette of India
dated the 26th February,
1966.

(ii) GS.R. 284 published in
Gazette of India dated the
1st March, 1966.

(iii) G.SR. 295 published in
Gazette of India dated the
1st March, 1966.

(iv) G.S.R. 296 published in
Gazette of India dated the
Ist March, 1968.

(v) G.S.R. 320 publishedq in
Gazette of India dated the
5th March, 1966.

(vi) GSR. 321 published in
Gazette of India dated the 5th
March, 1966.
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(vii) The Manufacture in Customs
Bond (General) lourth
Amendment Rules, 1966 pub-
lished in Notification No.
G.S.R, 322 in Gazette of India
dated the 5th March, 1966.

(viii) The Manufacture in Customs
Bong (General) Third
Amendment Rules, 1966 pub-
lished in Notification No.
G.S.R. 323, in Gazetie of India
dated the 5th March, 1966.

(ix) G.S.R. 324 published in Gazette
ot India dated the 5th March,
1966. [Placed in Library. See
No. LT-5874/66).

3, A copy each of the following
Notifications under section 159 of the
Customs Act, 1962 and section 38 of
the Central Excise and Salt Act, 1944°

(i) Th: Customs and Central
Excise Duties Export Draw-
back (General)  Thirtieth
Amendment Rules, 1966 pub-
lished in Notification No.
G.S.R. 313 in Gazette of India
dated the 5th March, 1966.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-first
Amendment Rules, 1966 pub-
lisheq in Notification No,
G.S.R. 314 in Gazette of India
dated the 5th March, 1968.

(iii) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-second
Amendment Rules, 1966 pub-
lished in Notification No.
G.S.R. 315 in Gazette of India
dated the 5th March, 1966.

(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-third
Amendment Rules, 1866 pub-
lished in Notification No.
G.S.R. 316 in Gazette of India
dated the 5th March, 1966,

(v) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-fourth
Amendment Rules, 1966 pub-
lished in Notification No.





